| TEM NO. 203 COURT NO. 4 SECTI ON XI A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).14618/2009

(From the judgenent and order dated 13/05/2009 in WPC No. 337/2008 of The
H GH COURT OF ORI SSA AT CUTTACK)

CHANDRADHQJA SAHU Petitioner(s)
VERSUS
STATE OF ORI SSA & ORS. Respondent ( s)

(Wth appln.for intervention and office report)(For final disposal)

WTH SLP(C) NO 14751 of 2009

(Wth appln.for inpleadnent as party respondent and with prayer for interim
relief and office report)

Date: 30/07/2012 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE P. SATHASI VAM
HON BLE MR, JUSTI CE RANJAN GOGO
For Petitioner(s) M. D. S Parmar, Adv.
M. Susheel Tomer, Adv.
Ms. Aruna Qupta, Adv.
For Respondent (s) M. MIlind Kunmar, Adv.

M. J.K Das, Sr.Adv.
Ms. Swetaketu M shra, Adv.
M. P.P. Nayak, Adv.

M. Parmanand Gaur , Adv

M. Chandra Bhushan Prasad , Adv
For Inpleading party: M. Rajdipu Behura, Adv.
M. Satisha Mshra, Adv.
M. A V. Balan, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Perused the letter.

Li st on 13th August, 2012.

[ Usha Bhardwaj ] [ Savita Sainani ]
Court Master Court Master



